
Re. Arrest of PHALGUNA 8, 1894 (SAKA) Hart/ana Teachers 214 
in Delhi 

~ :  ~ ~ it ~I ~ 
~ IItrT ~ ~ ~ I ~ t, ~ ~ t, 
~.. ~  

( I a~ 

MR. SPEAKER: May I request all 
the Members who are speaking to 
kindly sit down? 

{Interruptions ) 
MR. SPEAKER: There is no point 

of order now. There is nothing be. 
fore the House now. 

(1 n teTTuptions) 
MR. SPEAKER: Order, order. May 

I request you all to please sit down? 

(Interruptions; 
MR. SPEAKER: Order please. May 

I request you all to sit down? All of 
you must sit down. 
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All of you will please sit dowu. 

lUI brI. . , 
.• \,W, Mr. Banerjee. 

ARREST OF HARYANf 
-EACHERS IN DELHI 

SHRI S. M. BANERJEE (Kanpur): 

should the Union Education Minister 
go to Chandigarh all the way and 
make a statement? 

Secondly, the point raised by my 
hon. friend is that the Haryana tea-
chers,-2,OOO, 3,000 or 4.000 of them-
have been arrested in Delhi. In 
Delhi there is the Metropolitan Coun-
cil; there is the Union Parliament. 
For what are they agitating? They are 
agitating against the non-implementa-
tion of the Kothari Commission's 
award which is a Central subject? 
Therefore, I would beg of you to 
kindly allow the Minister to make a 
statement. Let us not take the same 
attitude as Mr. Bansilal. 

MR. SPEAKER: It the Minister 
wants to make a statement on his own, 
I have no objection. 

SHRI S. M. BANER.JEE: In the 
past, on one occasion, you, in your 
wisdom, very kindly allowed us, out 
of sympathy, to raise the matter 
through a Call Attention notice in 
connection with the teachers of Pun-
jab and Haryana. It is a question 
connected with the lives of the tea-
chers. They have been sacked. I do 
.lOt know what is going to happen to 
the teachers of Haryana. So, I would 
beg of you to allow them to make a 
statement. I want your ruling on 
this. 

Sir, my point of order is this. You 
have been disallowing the Calling At-· 
tention Notice and other notices sub-
mitted in connection with the arrest 
of the Haryana teachers in Delhi and 
their demand, on the ground that this 
was a matter for the State Govern-
ment. Now, I want a ruling fr?m 
you. Mr. Nurul Hasan, the Umon 
Education Minister, goes to Chandi· 
garh. He makes a statement regard-
ing the strike of the Haryana teachers. 
If therefore it concerns only the State 
Government and Mr. Bansilal, why 

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : My point of order is 
this. Is not this Government account-
able for every act of com!llission or 
omission? Here is an action resorted 
to by the Government of India, name-
ly, the arrest' of the Haryana teachers 
by the Delhi police. 

Is the Government of India not ac-
countable to us for the action taken 
against the teachers through its 
police? Secondly, the Kothari Com-
mission's recommendations have to be 
implemented, no doubt by the State 
Government but would not the Gov-
ernment of India in the Department 



215 Re. An-est 01 FEBRUARY 27, 1973 Harllana Teacher, 216 

[Shri Shyamnandan Mishra] 
of Education be in a position to in- 1 
form us what the Haryana Govern-
ment proposed to do about the imple-
mentation of the recommendations and 
what reasons have they ass.igned for 
the non-implementation of those re-
commendatioIl5 so far? These are the 
two pOints. 

SHRI PlLOO MODY (Godhra): I 
want to add to what Shri Shyamnan-
dan Mishra has said. Quite apart 
from the non-implementation, I should 
like to know what do people do when 
the Chief Minister of a State who is 
the highest authority in the State 
refuses to even have a dialogue with 
a whole mass of people like that. They 
come to the capital asking for some-
body to listen to them, to their grie-
vance, and aU they have received at 
the capital is mass arrests. I would 
like to know from the Government 
what is its policy about public dissent. 
What is its policy about attending to 
grievances of people who come all the 
way to Delhi in order to voice their 
grievances? 

The other thing I should like to 
mention is that two months ago the 
Health Minister, who was then Mr. 
Dikshit, gave certain assurances to 
the boys in Faridabad, and nothing 
has been done, and now six or flve of 
them are fasting .... 

MR. SPEAKER: No, no, please sit 
down. 

t. Delhi 
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SHRI JYOTIRMOY BOSU a~ 
mond Harbour): So far it was argued 
by the Government that it was a 
State matter. But since the publica-
tion of the news this morning that 
the suggestion of the Central Minis-
ter had been rejected by the Haryana 
Government it has come under the 
purview of this House. 

MR SPEAKER: You asked them to 
have a dialogue with them if they 
want to have a dialogue. On the 
other hand, you come with a motion 
here. 

SHRI JYOTIRMOY BOSU: It is 
the Central Minister's suggestion that 
a dialogue should take place between 
the Haryana Government and the tea-
chers. Yesterday in the Business Ad-
visory Committee you were good 
enough to teU us to give a short 
notice question. Let Mr Dikshit 
accept it; let there be a discussion of 
the statement made by the ~ ~ 
ment to this House. 5,000 teachers 
are rotting in that State. Because of 
the news and the photographs given 
to the world, our image is tarnished; 
this country is painted as an uncivili-
sed and barbarous country because of 
your action and your attitude. You 
are sitting for months and days and 
you are trying to shield Bansilal; this 
is a matter of deep shame. 

MR. SPEAKER: Please sit down. 

SHRI SAMAR GUHA (Contai) : 
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Some impression has been created by 
some people that the Haryana tea-
chers' problem is related to politics. 
I want to draw your attention to the 
fact that a dozen Members of Parlia-
ment belonging to the Ruling Con-
gress also attended their meeting and 
they are also committed to them; I 
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was also in that meeting. They are 
also committed to the extent that this 
matter will be raised on the ftoor of 
Parliament. This Is not the ftrst time 
we are demanding a calling attention 
lbout the teachers. On the Issue at 
'{aryana teachers and Punjab tea-
hers, there was a calling attention 
efore. In the case of UP. primary 

.:eachers you allowed a calling atten-
tion motion. In the case of West 
Bengal teachers also you allowed it. 

MR. SPEAKER: There must 
been some other reasons In 
cases. (1 nteTTuptiOnB) • 

have 
those 

SHRI SAMAR GUHA: Every day 
about a thousand teachers are court-
ing arrest in Delhi itself. The Minis- . 
ter himself made a statement that Mr. 
Bansi Lal should have a dialogue 
with the teachers. But Mr. Bansi Lal 
has categorically refused to have any 
dialogue with the teachers. On the 
contrary, he has sacked 5000 teachers 
and threatened the others. Education 
is a concurrent subject and the tea-
chers are fighting on the basis of the 
report of the Kothari Commission, 
which was set up by the Central Gov-
ernment 20,000 teachers are in Delhi 
and every day one thousand teachers 
are courting arrest. You should in 
your wisdom pennit a calling atten-
tion motion on this. 
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SHRI INDRAJIT GUPTA (Ali-
pore): Sir, through you I would re-
quest the Government to apply their 
mind to tliis question. It is true that 
this forum of Parliament should not 
be allowed to be utilised by anybody 
here to encroach 'upon the legitimate 
constitutional rights of the State Gov-
ernment. But this situation cannot 
also be allowed to go on like this 
from day to day where thousands of 
teachers are being arrested in the 
capital city on the orders of the Union 
Government and where also the 
Union Education Minister has thought 
it fit to make public observations in 
regard to this agitation. He does not 
take the stand that because it is a 
State matter he has nothing to say. 
He has said day' before yesterday, "r 
hope there will be a dialogue between 
the representat'ives of the teachers and 
the. Haryana Government". In today's 
papers we read that the Educat'ion 
Minister of Haryana Government has 
bluntly said, "We are not going to 
have any dialogue." As far as the 
teachers are concerned, I also met 
them. They are quite prepared to go 
on being arrested till the whole lot 
of them are inside jail. Peacefully 
they are courting arrest. Can't the 
forum of Parliament be used at least 
to bring about some ways and means 
of resolving this deadlock or is the 
country gOing to be faced with thioJ 
spectacle? The Image of the country 
abroad is not edified by this spectacle 
of a thousand teachers courting arrest 
every day In the capital. What is s(} 
sacrosanct about it that even a state-
ment cannot be made by the Govern-
ment on this Rubject? 

o..ft ;;r'TI'W11I' ~ mr ('fI'1I'I'J"T) : 
~ - ~ ~ 'lfl-U !i('/qf.; ft' I ~ if 
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11ft ~ ~ 'lit ~ ~ ~  ~ 
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THE MINISTER OF PARLIAMEN-
'TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): Sir, you may recollect 
·that yesterday in the BAG, when all 
1he leaders of the opposition were 
present, the general consensus after 
going tJ irough the whole matter was 

in Delhi 
that there would ·be a short notice 
question on the nOB-implementation of 
the Kothari Commission Report. As 
soon as I receive that notice 

SHRI JYOTIRMOY BOSU: 
has been given. 

Notice 

SHRI K. RAGHURAMAIAH: I have 
not received it. As soon as I receive 
it, I shall place it before the Educa-
tion Minister and I shall convey to 
him the feelings of the House in the 
matter. . .. (Interruptions). 

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA S~A A  
DIKSHIT): This is a matter relating 
to education. 

SHRI JYOTIRMOY BOSU: Arrest-
ing of teachers? 

SHRI UMA SHANKAR DIKSHIT: 
Teachers are deliberately violating 
section 144 and courting arrest .... 
(Interruptions). This is not the way 
to have a discussion in the Hause. 
There are certain known, established 
ways. There are the rules of ·proce-
dure and we have ·0 go by them. In 
a large number of cases, in all the 
States, recently, thanks to the efforts 
that the opposition parties are making 
from State to State, this kind of sit-
uation has arisen everywhere. The 
primary teachers, secondary tea. 
chers . . . (Interruptions). 

13.00 hrs. 

MR. SPEAKER: You want to be 
listened to but you do not want to 
listen to others . .. (Interruptions). 

I asked him to speak. But if you 
do not want to listen to him, why 
should he explain it to you? (Inte ... 
ruptions). 

SHRI UMA SHANKAR DIKSHIT: 
Whoever was the instigator, the point 
that I was making was that no such 
matter has been brought in Parlia-
ment and discussed here like that. 
Here is a matter directly connected 
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with the Education Ministry and the 
Minister of Parliamentary Alfairs has 
already made a statement. In res-
ponse to a suggestion, a request, 
made by one of the Opposition Mem-
bers-it was also discussed in the 
Business Advisory Committee-the 
Minister has said that a Question 
will be taken up. What more do you 
want? <Interruptions) • 

With your permission, Sir. may I 
\ say a couple of words about the other 

matter also? Because I happen to be 
present in the House, all manner of 
questions cannot be asked. That is 
not proper. In any case, at that time, 
I said clearly in the House thilt on 
behalf of the Government of India, 
I am in no position to accept this, 
that I cannot and will not undertake 
this responsibility. I said that it will 
<:ost about 4t crores. I definitely said 
it. When one of the Members, Shri 
Satpal Kapur, said that Rs. 25 lakhs 
were to be raised by him and whether 
I would lend my informal good offices, 
I readily agreed. After that, I met 
various people. I wrote to the Chief 
Minister of Punjab and I met him 
thrice or four times. I also wrote to 
the Chief Minister of Haryana and 
also other people concerned. I do 
not know what subsequently has been 
done. But neither Rs. 25 lakhs nor 
Rs. 1 lakh nor Rs. 50,000 have been 
raised. There are two or three 
Trusts. I approached indirectly the 
Trustees of those Trusts. What fur-
ther development has taken place I 
am not in a position to say. If any 
hon. Member says that I gave an as-
surance regarding the workin, or 
the taking over of that College, that 
is not correct. But the assurance 
that I did give I have carried out 
iailthtully. (Interruptions). 

SHRI SHYAMNANDAN MISHRA: 
Only on one point I would like to 
have the ruling of the Chair. There 
is no doubt that much of the matter 
relates to the Ministry of Education. 
But what about the arrest of teachers 
and the atrocities perpetrated on 
them? Who is accountable for that 

in Delhi 
to this House? We want to put some 
questions on that. Let the Home 
Minister answer some of the ques-
tions. (InteTTUptions) • 

MR. SPEAKER: You send the cases 
of torture to me. I will send them 
to him. 

SHRI INDRAJIT GUPTA: So long 
as he is not the Minister of Educa-
tion, it is not proper for him to sug-
gest here, directly or indirectly, that 
the demands of the teachers are not 
justified and are imaginary grievanc-
es. He said, thanks to the OPposi-
tion parties these agitations have 
come up .... (Interruptions). 

SHRI UMA SHANKAR DIKISHIT: 
never said that. 

SHRI INDRAJIT GUPTA: We do 
not want a judgement from him ...• 
(Interruptions) . 

SHRI UMA SHANKAR DIKISHIT: 
I repudiate that; I did not say that. 

MR. SPEAKER: He has not 
that. 

said 

SHRI K. S. CHAVDA (Patan): 
About the privilege issue raised by 
my friend, Shri Shyamnandan Mishra, 
on the floor of the House, may I know 
from you whether you have received 
the replies of the Ministers concern-
ed? 

MR. SPEAKER: The information 
will come to me today. 

SHRI SHYAMNANDAN MISHRA: 
Have yOU received the replies from 
the Ministers concerned? 

MR. SPEAKER: Secretary says he 
has just ,ot it. 

SHRI SHYAMNANDAN MISHRA: 
So, tomorrow we can take up this 
matter. 

MR. SPEAKER: I will try. Let 
me see .whether I need any further 
information or not. 
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SHRI JYOTIRMOY BOSU: On a 

point of order, Sir. 

SHRI SAMAR GUHA: On a point 
of order, Sir. 

SHRI JYOTIRMOY BOSU: Sir. I 
repeat what I said yesterday. 'In mJi 
case the privilege motion came here 
within half an hour but here, is it 
because the Prime Minister and her 
son are involved, it takes time? 

MR. SPEAKER: No, please. 

SHRI JYOTIRMOY BOSU: Sir, 
people will judge for themselves now 
honourable the Prime Minister and 
her government are. (Interruptions). 

MR. SPEAKER: Papers to be laid. 

SHRI SAMAR GUHA: Sir, I want 
to know from you whether when a 
matter which relates to his Ministry, 
the arrest of Haryana teachers in 
Delhi, is being discussed, it is proper 
for the Home Minister as also the 
Minister of State for Home Affairs 
to have left the House immediately, 
without your permiSSion. . 

SOME HON. MEMBERS: They have 
gone to the Rajya Sabha. 

SHRI SAMAR GUHA: It detracts 
from the dignity of the House and 
you are' the custodian of the dignity 
of the House. 

13.06 brs. 

PAPERS LAID ON THE TABLE 

REVIF\II & ANNUAL REpORT OF WATER 
& POWER DEVELOPMENT CONSULTANCY 

SERVICES (INDIA) LTD. roR 1971-72 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): I 
beg to lay on the Table a cOPy each 
of the following papers -(Hindi and 
English versions) under SUb-section 
(I) of section 619A of the Companies 
Act, 1956:-

(1) Review by the Government 
on the working of the Water 

and Power Development Con-
sultancy Services (India) 
year 1971-72. 

(2) Annual Report of the Water 
and Power Development Con-
sultancy Services (India) 
Limited, New Delhi, for the 
year 1971-72 alone; with the 
Audited Accounts and. the 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT-
4283173]. 

REPORT OF THE ELECTION COMMISSION 
ON FIFTH GENERAL ELECTIONS AND 
SUPREME COURT JUDGES & HIGH COURT 

JUDGES (TRAVELLING ALLOWANCE) 
RULES. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
NITIRAJ SINGH CHAUDHARY): I 
beg to lay on the Table-

(1) A copy of the Report of the 
Election Commission of India 
on the Fifth General Elections 
in India 1971-72-Narrative 
and Refiective Part. [Placed 
in Library. See No. LT-
4284173]. 

(2) A copy of the Supreme Court 
Judges (Travelling Allow-
ance) (Second Amendment) 
Rules, 1972 (Hindi and Eng-
lish versions) published in 
Notification No. G.S.R. 1624 in 
Gazette of India dated the 
30th December. 1972, under 
sub-section (3) of section 241 
of the Supreme"Court Judges 
(Conditions of Service) Act, 
1958. [Placed in Library. 
See No. LT-4285173]. 

(3) A copy of the High Court 
Judges (Travelling Allow-
ance) (Second Amendment) 
Rules, 1972 (Hindi and Eng-
lish versions) published in 
Noti!ftcation No. G.S.R. 1621> 
in Gazette of India dated the 
30th December, 1972. under 


